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Rise in Import Bill 

282. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state: 

(a) the !extent of rise in the b~l_.;ort 
bill on account ot crude oil since 1973 
aDd the amount of foreign exchange 
country had to pay on account of its 
imports: 

(b) whether In view of the beavv 
crude import bill Government have 

drawn up any plan to accelerate the 
ttace of oil exploration in the country 
to attain self-sufficiency; and 

(C) if so, details thereof? 

THE 1VIINISTER OF PETROLEtTMt 

CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) The value-
of our total crude imports and the 
am·ount of foreign exchange paid has 
been of the following order:-
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(b) and (c). All attempts are being 
made to intensify our exploration 
activities and plans are being made 
for exploitation of our established re-
serves to attain self-sufficiency_ Our 
expl'oration policy will be pursued 
vigorously with a view to making an 
inventory of our hydrocarbon reserves. 

\Reclamation of Land by RehabiUta-
tion Reclamation OrcanisaUou 

283. SHRI ,HIRALAL R. PARMAR: 
Will the Minister of SUPPLY AND 
REHABILITATION be pleased to 
state: 

(a) the number of persons for whom 
land 1s proposed to be reclaimed hy Be. 
habilitation Reclamation Organisation 
during the year 1980.81; and 
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(b) the number of persons for wbom 
land luas been reclaimed durin&, the 
period January to October, 1980 8101\1-' 
with details thereof'! 

THE MINISTER OF STATE IN 
THE MINISTRY OF SUPPLY AND 
REHABILIT:ATION (SHRI P. K. 
THUNGON): (a) 2,275 attes of land 
are propo~ed to ba reclaimed by the 
Rehabilitati·on Reclamation Organis8-
tiO.l during the year 1980-81 on which 
about 570 families are expected to be 
settk:d .. 

(b) 775 acres of land have been 
rec laimed by Rehabilitation Reclama-
tion Organisation upto October, 1980, 
on which 200 families will be settl·~. 
The land reclamation work is being 
done in the Dundakaranya Project 
arca. 

Broadcast of Folk SOnrs and other 
Tribal Cultural Activities 

284. SHRI BHEEKHABHAI: Will the 
Mlnister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether it is a fact that the 
Government have failed to broadcast 
folk songs and other tribal cultural 
activities of tribal people from States; 

(b) whether Government contem-
plate to open special cells or sections 
for encouraging tribal dialect frOm 
tribal concentratea areas and States; 

(c) the steps taken So far in this 
regard; and 

(d) if not, the reasons for Govern-
ment's policy being indifferent in this 
regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMATION 
AN]) BROADCASTING (KUMARI 
KUMUDBEN M. JOSHI): (a) No, 
Sir. 

(b). (c) and (d) There is no pro-
posal before the Government at pre-
sent to open special calls or sections 
for encouraging tribal dialect from 
tribal concentrated areas and states. 

A.I.R. Stations having sizeable tribal 
population in their programme zones 
to broadcast news and informational 
programmes in tribal dialects. If the 
tribal population in the programme 
zone is not significant, programmes 
are limited to the broadcast ~f wolk 
and traditiona] music only. So far as 
the Stations situated in tribal areal) 
are concerned, tribal language broad-
casts get the major share of the trans-
mission time. In view of this, the need 
fOr setting special cells has not been 
felt 

Establishment of a Bilh court Bench 
in HubU-Dhanvar Area 

285. S\'':-ffil F. H. MOHSIN: Will the 
MinIster of LA W, JUSTICE AND 
COMPANY AFFAIRS 'be pleased to 
state: 

(a) whether representations have 
been received for establishing a High 
Court Bench in Hubli-Dharwar Cor-
poration Area in ltarnataka; and 

(b) what action haVe been tak~n in 
the matter? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SI-IRI P. SHIV SHANKAR): (a) The 
Karnataka Chamber of CommercE' and 
Industry represented in 1978 that a 
Bench of the Karnataka High Court 
may be established at Hubli. No, 
such proposal has been received from 
the Stat'e Government. 

(b) The Government of India are 
not C'onsidering the representation. 

Flood Control Measures in Kalahandi 
(Ortssa) 

286. SHRI RASABEHARI BEHERA: 
Will the Minister of IRRIGATION be 
pleased to statt:': 

(a) in the background of this year 
flood havoc in Kalahandi, Koraput di&" 




